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ORDERS OF THE TRIBUNAL 

2.4RDEK DAZED 15-7-2043% 

Heard Mr-J.N.mohanty, learned 

Counsel for the Applicant. 

By filing the present Original 

Applicatic,,n,the Applicant has prayed 

the Triounal to quash the order dated 

19.1.2963 issued ey the Ftesl-endents 

taking the regular service of the aj~plicant 

below tan years and thereftre,declaring 

him as not eligible for grant of pension. 

In the said letter,the Itespendents have 

in details that the Applicant 

having teen appointed as a r*5%64r CPC 

ganyman in the scale of b.775-1025/-

w.e.f. 11.5.1996 and having teen posted 

as regular Sangman w.L..f.. 7.1.1996,his 

total service period was failing short 

of ten years and net qualifying service 

for the ~,urpose of grant of pension in 

terms of -rule 69(ip) Of Railway Services 

(pension) itules,1993. They have also averred 

that considering 1,is service Period in 

different status i.e. setb casual and 

reepular,he had not completed ten years 

net qualifyint service to be eligible for 

pensionary oenefits.rhe applic4nt whiie 

ventilating his P, rievances agaiast this 

order of the Itespendent-s,has not filed 

aftY documentary evidence. to show that thL- 

total period Of service rendered ey him 

under the itailways *oth his casual service 

as well as regular service come* to more.than 

ten years for makin-v, Um eligiele i~ension 
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un4er rule 69(le) of pension rules,1993. In 

view of the aferezaid, the ai.;piicant has 

failed to esta*lish a prima facie case and, 

therefore, thiS G.A. is dismissed at the 

admission Stage.No Costs. 

send copies of this order alonepwith 

copies olf the Crio-inal Application to all 

the Lorties. :w 
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